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Life Saving Drugs 

1553. SHRI JAGMEET SINGH BRAR: 
SHRI PHOOL CHAND VERMA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the production of the life saving drugs
in the country-vis-a-vis their requirement; 

(b) whether these drugs are also being
imported; 

(c) if so. the amount of foreign exchange
spent on their import so far during 1993-94 
vis-a-vis 1990-91. 1991-92 and 1992-93; 
and 

(d) the action being taken by the
Government to produce life saving drugs in 
the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI EDUARDO 
FALEIRO): (a) to (d). At present most of 
formulations and bulk drugs requirement is 
met through indigenous production. Imports 
are made only to meet the shortfall in 
domestic production and where ever 
domestic prouduction has not commenced 
due to econom_ic non viablity/technolog,cal 
constraints etc. The value of the imported 
drugs for the period 1990-91 and 1991-92 
are given below:-

Year Bulk drugs 

Rs. crores 

Finished 

formulations 

1990-91 322.57 84.94 

1991-92 458.51 96.12 

Atnount for Free Legal Aid 

1554 SHRI-V. SOBHANADREESWARA 
RAO: Will the PRIME MINISTER be pleased 
to state: 

(a) the number earmarked by the Union 
Government towards free legal aid to poor 
during each of the last three years: its 
utilisation: state-wise and year-wise: 

(b) the reasons for not utilising these 
funds by som� State Governments: and 

(c) the effective steps take/proposed to 
be _taken by the Government to make 
available free legal aid to poor person? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) A budget grant of Rs 40 
lakh has been sanctioned under sub-head 
"Grant - ,n -. aid" each during the financial 
year's 1990-91. 1991-92: and 1992-93. The 
allocation of the Central Funds on "State 
basis" is not done. The administrative and 
day-today woril.anq expenses ofo the State 
Legal Aid & Advice Board etc. are being met 
out of �.,State Funds provided by the 
respected States Government. The 
Committe Implementing  Schemes 
sandfils grants-in-aid to State Legal & 
Advice Boards. Universities and Law 
Colleges and non-political registered Social 
Action Groups involved in the field of Legal 
Aid on "Financial Year" basis for 
tnlplementation of Strategic Legal Aid 
Programmes. such as holding of Legal Aid 
Camps/Lok Adalats; setting up of Legal Aid 
Clinics in Universities and Law Colleges; 
promotion of Legal Literacy and Training of 
Para-Legals etc. The grants released and 
utilisation of the grant. State-wise and year-
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wise IS contained in the enclosed Statement. 

(b) ThE' reasons for non-utilisation of the 
funds by the State Government may differ 
depending upon law and order. floods/ 
oraught and attitude of the progessionals 
etc. 

(c) various Legal Aid Programmes. such 
as promotion of Legal Literacy. holding of 
Legal Aid Camps/Lok Adalats. and Training 
of Para-Legals etc. are being organised to 
make available Free Legal Aid to poor 
persons. 
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